KARNATAKA LOKAYUKTA

NO:UPLOK—l/DE/40l/2015/ARE—9 M.S. Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 27-05-2017

: : ENQUIRY REPORT : :

Sub: Departmental Enquiry against 1)Sri.R.V.Katti,
Tahasildar Grade-I, (Rule-32), Dharwad
district, 2) Sri.Paramanand Doddinavar,
Village Accountant, Kanvi Honnapur village
and taluk and 3)Sri.P.M.Hiremath, Revenue
Inspector, Dharwad Circle, Dharwad -reg.

Ref: 1) Government Order No.RD 36 ADE 2015,
Bangalore, dated 16.07.2015.

2) Nomination Order No: UPLOK-
1/DE/101/2015, Bangalore dated
25/7/2015 of Hon’hle Upalokayukta, has
nominated Adll. Registrar of Enquiries-5 to
frame the charges and to conduct
departmental enquiry. As per order
No.Uplok-1/DE/2016, Bangalore dated
3.8.2016 of Hon’ble Upalokayukta-1 this file
is transferred to ARE-9.
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This  Departmental Enquiry is initiated against
1)Sri.R.V.Katti, Tahasildar Grade-I, (Rule-32), Dharwad district,
2) Sri.Paramanand Doddinavar, Village Accountant, Kanvi
Honnapur village and taluk and 3)Sri.P.M.Hiremath, Revenue
Inspector, Dharwad Circle, Dharwad (hereinafter referred to as

the “Delinquent Government Officials” in short “DGOs”).
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In view of the Government Order cited above at reference
No.1 and Nomination Order at reference No.2 has nominated
Additional Registrar of Enquiries-5 to frame the charges and to

conduct departmental enquiry:

ANNEXURE-I

CHARGE
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ANNEXURE-II

STATEMENT OF IMPUTATION OF MISCONDUCT
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11. The DGOs 1 to 3 appeared on 22.9.2015 in pursuance to
service of notice on them.

12. The DGOs 1 to 3 have filed their separate written
statements.

13. The DGO 1-Tahasildar, Dharwad taluk and DGO 2
Sri.Paramananda Doddannavar, Village Accountant, Kanvi
Honnapur village contends that, they were not working as at the
said point of time and the disciplinary authority not applied its
mind while granting the permission to conduct an enquiry
against him.

14.  Both these DGOs contend the matter is related to the sale
deeds to Sy.No.62/5 measuring 2 acre 13 guntas and 61/5
measuring 4 acres 39 guntas purchase by this complainant
under two different sale deeds 2.12.2011 for a sale consideration
amount by the sale deeds got cancelled on 19.12.2011 in view of

the discrepancies between the seller and the purchaser.

15. It is relevant to state that as per section 128 of the
Karnataka land Revenue Act, 1964, a person who acquired any
right by succession, survivorship, inheritance, gift, lease or
otherwise shall report to the prescribed officer of the village
within three months from the date of such acquisition. As per
section 129 of the same act the prescribed officer of the village
should notify such request for public enabling them to file their
objection if any by giving time as stipulated in the rules.
Thereafter, required entry has to be made in the mutation
register. Normally, 30 days time will be given for filing objections
from the date of its publication in form 21. In this instant case

even before making request to the prescribed officer of the village
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for necessary entries the registered sale deeds dated 2.12.2011
were cancelled by the complainant himself on 19.12.2011 itself
without examining these aspect the investigation authority gave

a report and consequently recommendation is made.

16. The DGO 3- Sri.P.M.Hiremath contends due to the non
receipt of the original record he has accepted the proposal on
19.12.2011 in rejecting the same and forwarded the same to the

concerned Tahasildar.

17.  On behalf of the Disciplinary Authority, the complainant-
CW.1 Sri.Bhimappa Shivappa Ratolli, R/o Kalkeri, Dharwad
district is examined as PW.1 and got marked Ex.P1, Pla, Ex.P2
containing 57 sheets and Ex.D.1 to D6 are marked and P.O has
closed his evidence. The SOS of the DGOs are recorded they
totally denied the evidence of PW.1 and states they have got
defence evidence on their behalf. The DGOs No.1 to 3 have filed
their affidavits by way of examination in chief and examined as

DWs No.1 to 3, Ex.D7 to D17 are got marked.

18. The disciplinary authority and DGO 1 to 3 have filed the
written in brief and heard the submissions. I answer the above
charge in NEGATIVE against the DGO-1 and 2 and
AFFIRMATIVE against DGO-3 for the following:

REASONS

19. It is the prime duty of the disciplinary authority to prove
the charges substantially that are leveled against the DGO.
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20. It is specific case of the complainant that, he has
purchased the land bcaring sy.No.61 /S measuring 4 acre 34
guntas and sy.No.62/5 measuring 2 acres 13 guntas of Kanvi
Honnapur village Dharwad district from Srinivas Desai for a sale
consideration of Rs.9,36,000/- (Nine Lakh thirty six thousand
only) out of the total sale consideration amount an amount of
Rs.8,76,000/- was paid in cash and the rest of the amount of
64,000/~ was paid through a cheque No.08190 of Vijaya Bank
and asked him to release the amount after four months. Likely,
the said sale deed was got registered before the Sub Registrar,
Dharwad on 2.12.2011.

21.  After the registration it was sent to Tahasildar, Dharwad to
change the khata of the said properties into the name of the
complainant. He has approached the computer operator of the
Taluk office who told document has been sent to village
accountant of Kanvi Honnapura. Thereafter, he approached the
said village accountant who has told he has not received the file.
Both Village Accountant and Revenue Inspector (DGO 2 & 3)
instead of doing the work they demanded a sum of Rs.2 lakhs.
For having not complied their demands both of them have
discarded in doing their work. Finally, he approached the
Tahasildar who in turn told that, the said facts are not within his
knowledge and he went away. These acts of the DGOs appears
there was a clear collusion with the seller in cancelling the

registered document.

22.  The disciplinary authority has examined the complainant

Sri.Bhimappa Shivappa Ratolli as PW.1. He has eventually
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deposed about the event/circumstances of filing the complaint to
this Lokayukta authority as per Ex.P1 with his signature at
Ex.Pl(a) and xerox copies of the enclosures containing 57 sheets
as per Ex.P2. He is cross examined by each of the DGOs-1 to 3
separately. No doubt, he has admitted the purchase of two
properties under two different sale deeds as per Ex.D.1 and 2
and cancellation of these two sale deeds through cancelation
deed on dated: 19.12.2011 as per Ex.D3. It is also elicited by
putting a suggestion that soon after the execution of deed of
cancellation, neither creates, nor affects the title to both the
survey number. Thus, it is not a document of the title. In
confirmation to the registered cancellation deed, the Tahasildar
has cancelled MR 26 and 27 to both the lands bearing
sy.No.61/5 and 62/5 of Kanvi Honnapura village, Dharwad
district u/s 128 and 129 of KLR Act an endorsement is issued by
the Revenue Inspector, Dharwad on 27.1.2014. Consequently, in
view of the cancellation of the mutation to the lands, he prefers
an appeal to the Asst. Commissioner, Dharwad through his

letter dated 20.7.2012 these papers are enclosed in Ex.P2.

23. It is elicited in the cross examination by the DGO-1 that,
on 30.6.2015 he has filed an application under the provision of
the RTI Act to furnish the names of the Tahasildar working from
2010 to 2015 he has obtained an information about the list of
the concerned officers who have worked as per Ex.D4. He
further admits that the DGO-1 was worked as Tahasildar from
3.10.2013 onwards. He further admits he has not mentioned

the names of the officers in his complaint-Ex.P1.
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24. The DGO-1 has filed his affidavit evidence by way of
examination in chief and examined as DW.1. He was promoted
from the cadre of Sheristedar to the cadre of Tahasildar Grade-II
by a notification dated:19/12/2012 as per Ex.D10. Pursuant to
the said order relieve memo was given to him from the office of
the Regional Commissioner, Belagavi and he reported for the
duty at District training Centre, Haveri district vide dated
1/1/2013 as per Ex.D11l. Later on, he is promoted as
Tahasildar, Dharwad by the orders of the Add. D.C, Dharwad as
per the notification No.521 ASD 2012 dated:13/2/2013 and
relieved from the duties as per Ex.D12 intimated to the Deputy
Commissioner, Dharwad and reported for the duty on
13/3/2013. Thereafter, you are posted as regular Tahasildar by
an order dtd:3/10/2013 as per Ex.D7 and he has taken over the
charge as per Ex.D8. It is elicited in the cross examination he
was not working as Tahasildar, Dharwad to depose that the
office of the Sub Registrar, Dharwad has sent J slips through
online and also a hard copy on 2/12/2011 and 13/12/2011.
Further, the date on which, the complainant had given his
complaint, he was not working. Thus, there is no question of
rejecting the claim of the complainant. In support of this
evidence it is elicited in the cross examination of PW.1 the DGO-
1 was worked as Tahasildar from 3/10/2013 onwards and one
Shivanand Bhajantri was working as Tahasildar from
10/7/2012 to 18/3/2013 which is forthcoming from the list of
the officers obtained as per Ex.D4. Further, he admits he has
not made any transaction with DGO-1 as he was not working

and he is unaware of with the CDs. He also states as on the date
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when he filed the complaint the DGO-1 was working as

Tahasildar in the office of Regional Commissioner, Belagavi.

25. It is admitted that in 2012 Ravindra K. Lingannavar was
working as a Tahasildar 20.7.9.2008 to 10.7.2012 as per Ex.D5.
He further admits one Shivanand Bhajantri was working as
Tahasidlar 10.7.2012 to 18.3.2013 and DGO was working as a
Tahasildar from 3.10.2013 onwards. It is admitted the DGO was
working in the cadre of Sheristedar and he was promoted to the
cadre of Tahasildar Grande-II by a notification dated 19.1 2.2012
as per Ex.D10. Thereafter, he is posted as a Vice Principal of
District Training Centre, Haveri district vide dated 1.1.2013 as
per Ex.D11. Later on, he is promoted as a Tahasildar, Dharwad
by the Addl.Deputy Commissioner, Dharwad vide order dated
3.10.2013 as per Ex.D7. Likely, he has produced Ex.D8 which is
the CTC for having taken over the charge as Tahasildar,
Dharwad from 3.10.2013 onwards. He was relieved from the
cadre of Vice Principal Centre and assumed the charge of the
Tahasildar duly intimated to the Dy.Commissioner, Dharwad
district as per Ex.D12. These documents are got marked
through DW.1.

26. Further, the DGO No.2 has filed his affidavit evidence by
way of examination in chief and examined as DW.2 through
whom the office order of the Tahasildar dated 4.10.2010 having
relieved the DGO No.2 on 4.10.2010 as per the direction of the
DC of Dharwad under Ex.D13 and further office order of the
Tahasildar for having intimated to the DGO No.2 to appear take
the charge in the office of the Deputy Commissioner under

Ex.D14 the office proceedings for having deputed the DGO No.2




to work in Vidhana Sabha election dated 20.3.2013 as per
Ex.D15 and the orders of the Tahasildar having deputed him in
work in the elections through Ex.D16 and Ex.D17 shows one
B.N.Basavaraj the Village Accountant was to superannuated and
discharged from his duties on 31.5.13 at 5.30 PM are marked. It
is elicited in the cross examination, the day on which, the
complainant had given his complaint he was not working. Thus,
there is no question of rejecting the claim of the complainant.

Further, he states he was not working as Village Accountant,

Dharwad.

27. It is elicited in the cross examination of PW.1 that one
B.N.Basavaraju was working as Village Accountant of Kanvi
Honnapur during April 2007 to 31/5/2013 as per Ex.D6. It is
admitted by PW.1 the DGO 1 and 2 are noway responsible for

the execution of deed of cancellation between him and vendor.

28. Further, it is elicited in the cross examination of PW.1, he
has filed his complaint on 16.12.2012. In the contents of the
complaint he has clearly stated about the execution of the deed
of cancellation. He further admits as per Ex.D5 one Ravindra K.
Lingannavar was working as a Tahasildar from 27.9.2008 to
10.7.2012 this information is obtained by him through an
application filed under RTI Act as per Ex.D4. He also admits one
Shivananda Bhajantri was working as Tahasildar form
10.12.2012 to 18.3.2013 he admits the DGO-1 was working as
Tahasildar 3.10.13 onwards. He admits he has not made any
transaction with DGO-1 and 2 at the time when are working and

DGO-1 and 2 are not answerable to the allegations made by him
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in complaint in Ex.P1. Thus, this evidence and document clearly
gives go-bye to the acts of the DGO-1 and 2.

29. The next/ remaining allegations are against the DGO-3 who
was working as the Revenue Inspector. The DGO-3 is examined
as DW.3 from whom the mutation register extract to lands
bg.Sy.No.61/5 and 62/5 are obtained as per Ex.D18 and 109,
Further, Ex.D20 is a letter addressed by DGO-3 to the
Tahasildar stating since the hard copy of it was not received, the
entry of right is rejected vide letter dated 26.12.2013.
Correspondingly Ex.D21 clearly shows the J -copies were sent to
both the survey number 7070 and 7071 on dt.2.12.11 and the
soft copies of the same were also sent. In the cross examination
of PW.1 it is elicited the DW.3 has recorded about the non-
receipt of the original records from the computer section,
accordingly he has put up the proposal. Further admits, the
proposal was rejected on 19.12.2011. This clear evidence shows
that the DW.3 are not acted prudently even after the receipt of
the J-Copy as per Ex.D21 he has rejected the proposal which
has made the complainant to approach this authority in filing
the complainant as per Ex.P1. Thus, the oral evidence of PW.1
coupled with the cross examination of DW.3, and the documents
clearly substantiates the inaction of the DGO-3 in discharge of

official duties.

30.  The evidence of PW.1 is credit worthy as against DGO-3
when he himself admits the DGO-1 and 2 are not responsible
and on the other hand it is substantiated by him that they were
not working as at time when he made transaction or

correspondence with DGOs 1 and 2. Thus, there is no reason to



bind these two DGO-1 and 2 to the case on hand. Thus, the
charges leveled against DGO-1 and 2 in NEGATIVE and the
charges leveled against DGO-3 are substantially proved in
AFFIRMATIVE.

( L. Vijayalak&hmidevi ) 9F ST 3
Additional Registrar Enquiries-9

Karnataka Lokayukta,
Bangalore.

List of witnesses examined on behalf of Disciplinary
Authority.

PW-1 Bheemappa Shivappa Ratolli

List of Documents marked on behalf of Disciplinary
Authority.

Ex.P-1 Complaint form No.I
Ex.P-1(a) Signature of the complainant

Ex.P-2 Xerox copies of enclosures
'Ex. P-3 | Typed complaint

Ex. P-4 Comments of DGO

Ex. P-5 Xerox copy of survey sketch

Ex. P-6 | The sketch

List of witnesses examined on behalf of DGO.

DW-1 Sri.R.V.Katti
DW-2 Sri.P.H.Daddinavar
I DW-3 Sri.P.M.Hiremath




List of documents marked on behalf of DGO

Ex.D1 The Xerox copy of the sale deed dtd:2.12.2011

Ex.D2 & |The Xerox copy Deed of Cancellation
3 dtd:19.12.2011

Ex.D4 The letter of information obtained under the RTI
from the Tahasildar Dharwad dated7/7/2015
about the list of the Tahasildar who worked from
}7 27/9/2008 up to 3/10/2013

Ex.D5 The letter obtained under the RTI from the
Tahasildar Dharwad and information officer

dated:7/7/2015 that one Lingannavar was worked
as a Tahasildar from 27/9/2008 till 10/7/2005

Ex.D6 The letter obtained under the RTI from the
Tahasildar Dharwad and information officer
dated:7/7/2015 that one B.N.Basavaraj was
worked Village Accountant in Kanvi Honnapura
from April 2007 till 31 /5/2013 and thereafter he
was retired from the service and from 1 /6/13
Sri.Paramanand Daddi (DGO-2) was working as
Village Accountant in Kanvi Honnapura

Ex.D7 The Addl. DC, Dharwad district, Dharwad has
| passed an order on dated 3/10/2013 having
relieved Smt.S.S. Ballari, Grade-I Tahasildar in
the morning and Sri.R.V.Katti Grade-II Tahasildar
is placed in charge

Ex.DS8 CTC of Sri.R.V.Katti dated 38/10/2013

Ex.D9 Notification  dated 25/10/2013 for having
transferred Tahasildar Grade-I and Tahasildar
Grade-II.

Ex.D10 Notification of the transfer dated 19/12/2012
having given the promotion Shirestedar to Deputy
Tahasildar Grade-II

"Ex.D11 Regional District, Belagavi passed an order having
r given the deputy to the DGO-1 R.V.Katti
Sheristedar as deputed to work as Vice Principal
district training centre Haveri district
dtd:1/1/2013

Ex.D12 Intimation given by R.V.Katti Tahasildar, (DGO-IT’
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to the DC, Dharwad about holding the charge of
Tahasildar, Dharwad on 13/3/2013

Ex.D13

Office order of the Tahasildar, Dharwad for having
given direction to the Village accountant and
village assistants to work in the office of the
Tahasildar enclosure with the list of village
accountant.

Ex.D14

Office order dtd:4/10/2010 for having given
direction to the Village accountant and village
assistants to work in the office of the Tahasildar
enclosure with the list of village accountant.

Ex.D15

Proceeding orders of the Tahasildar having |
relieved the staff on dtd.20/3/2013 to work in the
elections.

Ex.D16

Letter addressed to Sri.P.H.Daddinavar, Village
Accountant, Dharwad and two other having
declared the election day as a general holiday and
directed to work in the election

Ex.D17

Officer order of the Tahasildar dated 31/5/13
having relieved Basavaraj, Village Accountant on
31/513 at 5-30PM

\Ex.ms

MR extract to sy.No.62/5 of Kanvi Honnapura
| village with MR No.H 26

'Ex.D19

MR extract to sy.No.61/5 of Kanvi Honnapura_
village with MR No.27

Ex.D20

‘Letter addressed by the RI Dharwad to the
Tahasildar Dharwad dtd.26/12/2013

Ex.D21

The letter addressed by the Sub-Registrar,
' Dharwad to the Tahasildar, dtd.13/3/13 having |
' sent J form along with checked J slips hard copy |
has been sent ‘

1 Ulgoreomastdetig |

( L. Vijayalakshmi Devi)
Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bangalore.



GOVERNMENT OF KARNATAKA
.

KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/401/2015/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 30/5/2017

RECOMMENDATION

Sub:- Departmental inquiry against

1) Sri R.V. Katti, Tahsildar, Grade-I (Rule-32),
Dharwad Taluk, Dharwad

2) Sri Paramanand Doddinavar, Village Accountant,
Kanvi Honnapur Village, Dharwad Taluk and
District;

3) Sri P.M. Hiremath, Revenue Inspector, Dharwad
Circle, Dharwad Taluk — Reg.

Ref:- 1) Government order No. ¢o°® 36 o9 2015, Bengaluru
dated 16/7/2015

2) Nomination order No.UPLOK-1/DE/401 /2015,
Bengaluru, dated 25/7/2015 of Hon’ble
Upalokayukta-1, State of Karnataka, Bengaluru

The Government by its Order dated 16 /7/2015 initiated the
disciplinary proceedings against (1) Sri R.V. Katti, Tahsildar Grade-
I, (Rule 32), Dharwad Taluk, Dharwad District; (2) Sri Paramanand
Doddinavar, Village Accountant, Kanavi Honnapur Village,
Dharwad Taluk and District; and (3) Sri P.M. Hiremath, Revenue
Inspector, Dharwad circle, Dharwad Taluk and District
(hereinafter referred to as Delinquent Government Officials 1 to 3
for short as ‘DGO-1, DGO-2 and DGO-3 respectively’) and

entrusted the Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-1/DE/401/
2015, Bengaluru dated 25/7/2015 nominated Additional Registrar
of Enquiries-5, Karnataka Lokayukta, Bengaluru, as the Inquiry

Officer to frame charges and to conduct Departmental Inquiry



against DGOs 1 to 3 for the alleged charge of misconduct, said to
have been commiltled by them. Subsequently, by Order No.
UPLOK-1/DE/2016, Bengaluru, dated 3/8/2016, the Additional
Registrar of Enquiries-9 was re-nominated as Inquiry Officer to

conduct Departmental Inquiry against DGO.

3. The DGO-1 Sri R.V. Katti, DGO-2 Sri Paramanand
Doddinavar and DGO-3 Sri P.M. Hiremath were tried for the

following charge:-
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4. The Inquiry Officer (Additional Registrar of Enquiries-9) on

proper appreciation of oral and documentary evidence has held
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that the Disciplinary Authority has failed to prove the above charge
against DGOs 1 and 2 and Disciplinary Authorily has proved the

above charge against DGO-3.

5. On re-consideration of the evidence, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement submitted by DGO-3, he is

due to retire from service on 30/11/2020.

7. Having regard to the nature of charge proved against the
DGO-3 Sri P.M. Hiremath, it is hereby recommended to the
Government to impose penalty of withholding one annual
increment payable to DGO-3 Sri P.M. Hiremath with cumulative
effect. It is hereby recommended to Government to exonerate the
DGO-1 Sri R.V.Katti and DGO-2 Sri Paramanand Doddinavar from

the aforestated charge.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA) i
Upalokayukta-1,
State of Karnataka, Bengaluru.
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